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• 	I 18.02.2009 	Nofle for the Applicant. Call this matter 

£20022009 

1'• 

(M. R Mohanty) 
Vice- Chainñan 
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Hard Mr. B. K. Das, learned 

couns4l appearing for the Applicant and 

Dr. J.I. Sarkar, learned counsel for the 

Railw1s (on whom a copy of this O.A. 

has abeady been served) and perused 

the materials place on record. 

Issue n9tce to the Respondents 

requiring them tor ifie a reply by 

09.04.209. 
-V 

Call this m tier on 09.04.2009. 
I 

(M.R.Mohanty) 
Vice-Chairman 
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O.A. 18 of 2009 

Ckt C4J.. 

k 	O9.O2OO9 No written statement has been filed by 

the Respondents. 

Call this matter on 12.5.2009 awaiting 

written statement from the Respondents. 

Send copies of this onler to the 

Respondents in the address given in the O.A. 

(M.R. Mohanty) 
Vice- Chairman 

S 

Written statement is und. 	•to 

èe..,filed in course df fhe  

learnLçounsel for th 
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atting reer rrom the Appiict. 
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19 1 2.05.2O09 	Written statement is undertaken to 
, 	dr AQ1 , be filed in course of the day. Mr.B.K.Das, 
A. \ 	 A. 	 * 

learned counse' for the Applicant prays ior 

time to file a rejoinder. 

/ 	 Call this matter on 08.06.2009 

awaiting rejoinder from the Applicant. 

M . Ri' 
9-C 

(.oanty) 
Vice-Chairman 

ibbi. 
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08.06.2009 	In this case written statement has already 

• filed by the Respondents. 

Subject to legal pleas to be considered 

at the hearing, this case is admitted. 

Call this matter on 27.07.2009 awaiting 
rejoinder from the Applicant. 

3. 	Send copies of this order to the Applicant 

and to the Respondents in the address given in 
the O.A.. 

4RM) 
Vice-Chairman 

/bb/ --_ 
p.12ppP 

	

27.07.2009 Rejoinder 	filed in Court 
to-day; after serving a copy thereof 

\ 	 on the learned counsel appeanng for 

'- 	 - -- 46. b 	Respondents/ Railways. 

Call this matter for hearing on 
I 	 02.09.2009. 

I /na 
rMvl 	 (M.K?faturvedi) (M.R.Mohanty) 

ç 	 Member(A) 	Vice-Chairman 

/lm/ 
02.09.2009 	On the prayer of learned counsel 

for the Respondents, call this matter on 

30.10.2009. 

e_4 
47&v.i- 	

(M.K)6aturvedi) 	(M.R.Mohanty) 
" 	 Member(A) 	 Vice-Chairman 
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;- 	 Mr H. Rajbongshi, learned proxy 

counsel seeks adjournment on 4  behalf of 

- 	
Mr H.Das who has gof soe- personal 

difficully. 

List on 12.1 1.2009. 

(Madan~/haturvedi), 	(ukehKr. Gupta) 
Member (A) 	 Member (J) 

Jp : 

12 . 11 .2009 	On The prayer ofthEçcouns9l. 

for the porle, coil this matter on 25 11 2009 

(Madan Kuri(ar ChalurveOfl. 	Moke;h i(umcr Gupta) 
I 	Members (A) 	 Member ti) 
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iF1 	II • 	 25.1 L2009 	 None for the applicant. We 

nticed that learned counsel is absent 
for the first time One more opportunity is 

• 	 given to him. 
List on 15.1209-fprhedring. 

• 	 - 	

" (Madan ~Xrchaturvedlj 	(Mukesh Kr. Gupta) 
- Member (A) 	 Member (J) 
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Suw 	 15.12.2009 	Listthe rnatteron06.0i.2010. P f 
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6.1.2010 	Pleadtngs are complete. List the 

matter for hearing on 4.2.2010. 

(Madan Kum 	(MukeshKumar Gupta) 
Member (A) 	 Member (J) 

LI 	 lit-ni 

04.02.2010 	None appears for the Applicants. In 

the interest of justice1 adjourned to 

23.02.2010. 

Respondents should produce all 

CA- 	 related records on the said date. 

(Madan mar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/bb/ 
- 

21022010 . 	Herd.Mr W.K. Eac, le..rned counsei 
for app.11c.nnd Mrs B. Dvt, learned 
counsel for respo.ndent:s. Hearing 
concluded 

For the reasons recorded. sepra&y, 
O.A. is disrnLcsed. No costs, 

(Mad art Kyr thaturvedi) 	(Mukesh K no Gupta) 
Member (A) 	 Member (J) 
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CENTRAL ADMINiSTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Applications No. 18 of 2009 

Date of Decision: 23 .02.20 10 

Shri Prafulla Ch. Das & 5 Ors. 
..... ..................................................Applicant/s 

WI.. 1 TP T' -. 

.................................................... Advocates for 
the Applicantls 

- Versus - 
11.0.1 & Org. 

.................................................Respondents 
Mrs. B. Devi, Railway Advocate. 

...............................................Advocate for the 
Respondents 

CORAM: 

HON'BLE SHRI MIJKESH, KUMAR GUPFA, MEMBER (J) 
TTF'P.Y?TT F? r'TTTI %tATAV1 ?PTTWNAT 	YT 	STTTT't'IT i 	si-) t-?r fiLILN DLJ 	flXS.1 iU-tLJktLN .ULVLI-tXS. t.,1jj-tj U ISV £.L/L, LVLJLVID.Xt ttj. 

Whether reporters of local newspapers may be allowed to see the 
Judgment? 	 ?fs/No 

Whether to be referred to the Reporter or not? 	ps/No 

Whether their Lordships wish to see the fair copy 
Of the Judgment? 	 rslNo4 

Judgment delivered by 	 ember (AfMerner- 
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O.A. No. 18 of 2009 

CENTRAL ADMINISRATIVE TRIBUNAL 
GUWAHATI BENCH: 

Original Application No. 18 of 2009 

Date of Decision: This, the 23 day of Februaty 2010. 

HON'BLE MR. MUKESH KUMAR GUPTA, MEMBER (J) 

HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A) 

Shri Prafulla Ch. Roy 
Son of Shri Keshab Chandra Roy 
Resident of Village - Bhati 
P.O.- Nityananda, Pin - 781329. 

Shri Munindra Deka 
Son of Late Nirmal Deka 
CJo Mr. Pratap Bhattacharjee 
Samannya Path 
C hnstianbasti 
Dispur Guwahati - 781005. 

Shri NirbhOy Rabha 
0. 	C ?R of .r. ALL1rn 

Resident of Village - Nabagram 
f 	 D;,. 	1Q1')A A .\..'. - i'&4A1I1iJA. A AlA - I 

District - Goaipara, Assarn. 

Shri Dhiraj Kr. Das 
S/o Mr. Thaneswar Das 
Resident of Village - Kendukuchi 
P.O.- Bhattapara 
District- Karnrup, Pin - 781017 
P.S. - Azara, Assam. 

Shri Mrinal Gogoi 
Son of Late Tikeswar Gogoi 
Resident of Village - Barnagaon 
P.O.- Karchupathar, Pin- 785621 
District - Golaghat, Assam. 

Shri Pankaj Deka 
Son of Shri Dalapati Deka 
Resident of Village - Betna 
P.O.- Betna, Pin - 781366 
P.S. - Goreswar 
District - Darrang, Assam. 

A 

By Advocate: 	Mr. B.K. Das 

-Versus- 

Page 1 of 5 
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O.A. No. 18 of 2009 

The Union of India 
Represented by the Secretary 
T. 44... 	 i. 
A 'J 'dIV %.3UVWLUU1 1WALb 'J* AIAUA 

Ministry of Railway. New Delhi - 110001. 

General Manager 
N.F. Railway 
Maligaon, Guwahati- 781011. 

Railway Recruitment Board 
Guwahati, District- Kamrup (Metro) 
Represented by its Secretary - 781001. 

The Chairman 
Railway Recruitment Board 
Guwahati, District - Kamrup (Metro), 781001. 	...Respondents. 

By Advocate: 	Mrs. B. Devi, Railway Advocate. 

0 RD E R(0 RAL) 

HON'BLE MUKESH KUMAR GUPTA, MEMBER (U: 

M.A. No. 12312009 has been filed seeking deletion of 

Respondent No.1 from the array of parties as no relief is sought 

against said Respondent. 

Six Applicants aspiring for the post of Trainee Assistant 

Station Master, in this O.A. seek direction to the Respondents to 

select them for said post, with all consequential benefit including 

costs, 

Admitted facts are that Employment Notice No: 03 of 

2006 had been published in local News Paper on 2"  September 2006 

whereby Railway Recruitment Board, Guwahati invited application 

from eligible candidates for various posts including Trainee Assistant 

Station Master. Applicants being educationally qualified and eligible 

applied for said post. They appeared in written examination and had 

qualified. They also appeared in Aptitude test. The applicants were 

Page 2 of 5 
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O.A. No. 18 of 2009 

confident that they would be finally selected. Ultimately a select list 

was published on 24"  September. 2008, wherein their name did not 

appear. 

Their grievance is that, inspite of the fact, they had done 

in the said Aptitude test extremely well and they were hopeful to 

qualify, but their name was deleted from final select list. They have 

submitted representation an 281 September 2008 seeking information 

regarding procedure of selection, re-assess the answers scripts and 

thereafter to select them in the said category, which remain 

unconsidered, till date. 

Mr. B.K. Das, learned counsel for applicant strongly 

contended that said selecthprocedure is vitiated by malice and 

/ favoritism. They had legitimate expectation of selection and for 

extraneous consideration they had been excluded from the final select 

list though they had passed written test and did extremely well in 

Aptitude test. Undue favour has been shown to selected candidates. 

By filing rejoinder. Applicants have contended that they 

were confident of securing 70% in the written examination and rest of 

30% remained for psychological test. It is not known to them what 

were total marks assigned to them in psychological test. Respondents 

have tried to avoid disclosing what actual procedure was followed in 

said test and therefore they are misleading this Tribunal. 

In the above backdrop, learned counsel for Applicants 

contended that they are entitled to reliefs as prayed for. 

By filing reply and contesting the claim laid by Applicants, 

it was stated that call letters for aptitude test were issued by 

Page 3 of 5 



O.A. No. 18 of 2009 

Respondent No.3 more than one month ahead of the aptitude test 

scheduled to be held from 21' July 2008 to 23 July 2008. The 

appointed examiner, having the requisite criteria, qualification and 

expertise in the concerned field having technical experience, 

examined the candidates in their aptitude test and assessed their 

performance accordingly. Hence applicants' allegations are baseless 

and have no legal force. There is no candidate bearing Roll No. 

263171038281 who had not answered the question as alleged and yet 

found place in the list of successful candidates. The correct Roll No. 

has to be of 14 digits. Ability of a candidate to make a self-assessment 

about one's own performance with absolute conEidence in the test is 

not acceptable as it is not a typical and common form of examination. 

Their charge of malice and favoritism was strongly denied. 

It was further emphasized that the psychological aptitude 

test was done by specialized competent persons, and accordingly, the 

select list was published. Regarding their representation addressed to 

EDE (RRB), Railway Board, New Delhi, dated 28' September 2008 it 

was denied. It was stated that the same had not been received by 

Railway Recruitment Board, Guwahati. 

Mrs. B. Devi, learned counsel for Respondents has 

produced psychological aptitude test's result of all the candidates for 

the post in question to establish that the applicants had not qualified 

and were found unsuitable in the post in question. Reliance was also 

placed on Ministty of Railway, Research Designs & Standards 

Organization, Lucknow, communication dated 16.04.2007 pointing out 

the procedure in vogue for deciding the usuitabilityP  of candidates in 

aptitude test for safety categories post. It was emphasized that all 

candidates who fail to obtain maximum qualifying score in any of the 

Page 4 of 5 



'4. 	 O.A. No. 18 of 2009 

test are referred to as "Not Suitable" in the result sheet and no marks 

were assigned to them. 

We have heard learned counsel Mr. B.K. Das for Applicant 

and Mrs. B. Devi for Respondents, perused the pleadings and other 

materials placed on record. On examination of the matter with 

reference to the pleadings raised as well as the psychological aptitude 

test result of all the candidates, we are of the considered opinion that 

present O.A. is based on pure hypothesis and applicant's self serving 

statement. The fact is that they have not done very well in the 

aptitude test concerned and therefore declared fail. As already 

observed hereinabove, we do not find any justification in the said 

contention raised particularly when the complete result reveals, 

otherwise. There is no iota of justification in their contention raised. 

Allegations of favoritism and malice have been made without 

producing or placing on record any cogent material, warranting 

recording of conclusion & decision and therefore, there are no 

reasons to accept the same. Applicants having not succeeded in the 

aptitude test were rightly declared unsuitable for the posts in 

question. 

Having taken a cumulative view of the matter, and in view 

of discussion made hereinabove. O.A. is found to be bereft of any 

merit, and as such, dismissed. No costs. 
0 	le 

 

(MUKESH KUMJGPTA) 
Member (fl 

JPB/ 

(MADAN KUMAR CHATURVEDI) 
Member (A) 
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From :- Mr. B.K. Das, 

Advocate for the applicants. 

To, 

Advocate for the Respondents. 

Sub- Filing of a rejoinder affidavit. 

Ref- O.A. No. 18/2009 
{Shri Prafulla Ch. Roy & Prs. -VS- Union of India & Ors.} 

Sir, 

Please take notice that a rejoinder affidavit is being filed to the written 

statement filed by the Respondents in the above reffered case, a copy is enclosed 

herewith for you. 

Received copy. 	 Yours sincerely, 
Ok 	 OLUA-' 	 ç 

Advocate for the Respondents 	 K. Das) 

ADVOCATE. 



13 	 Centr 	rninbvo Tpbuna1 

•/ 

b 
	

ff 

JAI 

District: -Kamrup 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: ATGUWAHATI 

[An application under section 19 of the Administrative Tribunals Act, 1985] 

O.A. No. *19 of 2009 

Shri Prafulla Ch. Roy & 5 Ors. 

Applicant 

-VERSUS- 

& Ors. 

. ........Respondents 

-INDEX- 

SI. Nos.Annexures P a r t I c u I a r s 	 Page Nos. 

Application  

Verification 	
0 

A VA I 	 Copy of theesult published 	 Li 

on 17.5.200 

B .ei-'. 	 Copies of thecall letters 

• 	 dated 23.7.2008 

C 	 Copy of the-select list 
4 / 	 dated 24.9.2008 

D 	 Representation dated 28.9.2008. 

Filed 

ADVOCATE 
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District: -Kamrup 
	 r9tiatidti B6nch 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: AT GUWAHATI 

[An application under section 19 of the Administrative Tribunals Act, 1985] 

O.A.No.t 9  of 2009 
Shri Prafulla Ch. Roy & 5 Ors. 

....... ADDlicant 

& Ors. ........ Respondents 

SYNOPSIS 

The NF Railway issued advertisement No.3/2006 for filling up of certain 

posts. Total 69 posts advertised for the posts of Trainee Assistant Station Master 

as mentioned in category 17 of the said advertisement. The applicants having all 

the aforesaid qualifications and eligibility, they applied for the said posts. The 

applicants appeared in the written interview held on 30.9.2007 and performed 

well. The results of the said written interview were published on 17.5.2008 and 

the applicants were selected in the said written test. The authority thereafter 

arranged for the next stage of selection for holding of Aptitude test. The 

authority vide call letters dated 2.7.Q08  called the applicants for appearing in 

the aptitude test to be held at Railway Higher Secondary School at Maligaon. 

Pursuant to the call letters dated 23.7.2008; the applicants appeared in the 

aptitude test confidently. The applicants correctly answered the entire questions 

that were put in the aptitude test. The applicants were confident that they would 

be finally selected. Thereafter a select list dated 200was published. Most 

surprisingly, the applicants named did not appear in the said select list. The 

applicants were shocked and taken aback to get certain selected candidates who 

confessed that they could not answered the questions in the aptitude test 

correctly. The applicants want to mention about one of such candidate being Roll 

No. 263171038281 who cried out while he could not answered any question 

correctly. 

The applicants submitted representation dated 28.9.2008 seeking 

information regarding procedure of selection, re-assess the answers scripts of 

the applicants and thereafter to select the applicants to the posts of Assistant 

Station Master under the category 17 of the Advertisement No.3/2006. Aggrieved 

by non disposal of the said representation, the applicants filed the present 

application. 	 l4 

I 
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- LIST OF DATES - 

02.09.2006 - 	 Advertisement No. 3/2006 published by the Chairman 
Railway Recruitment Board for 69 numbers of posts of 
Assistant Station Master at category No.17 of the 
advertisement. 

30.09.2007 - 

	

	 The applicants applied for the said posts and 
appeared for written interview. 

17.5.2008 	- 	 The results of written interview published and the 

applicant were selected. 

23.7.2008 	- 	 The authority called the applicants for aptitude test. 

24.9.2008 	- 	 Select was published incorporating those candidates 

who at all could not answer the questions in the 

aptitude test and the applicants were not selected 

inspite of the fact that they done well in the aptitude 

test. 

28.9.2009 	- 	 The applicants submitted representation seeking 

information regarding procedure of selection, re-

assess the answers scripts of the applicants and 

thereafter to select the applicants to the posts of 

Assistant Station Master under the category 17. of the 

Advertisement No.3/2006. However, till date, the said 

representation fails to elucidate response from the 

authority concerned. 

3: 

~'a~(H6a po~ ADVOCATE 
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Guwahati Bench District: - Kamrup  

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: AT GUWAHATI 

[An application under section 19 of the Administrative Tribunals Act, 1985] 

O.A. No 	of 2009 

Shri Prafulla Ch. Roy & 5 Ors. 

Applicantc 

-VERSUS- 

& Ors. 

Respondents 

I. PARTICULARS OF THE APPLICANTS: - 

1.Shri Prafulla Ch. Roy, 

Son of Shri Keshab Chandra Roy, 

Resident of Village- Bhati, 

P.O. - Nityananda, Pin- 781329, 

District- Barpeta, Assam. 

2. Shri Munindra Deka, 

Son of late Nirmal Deka, 

C/o Mr. Pratap Bhattacharjee, 

Samannya Path, 

Christianbasti, 

Dispur, Guwahati-781005. 
17- 

4 

LVI 

/ 
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Shri Nirbhoy Rabha, 

Son of Mr. Kshiren Ch. Rabha, 

Resident of Village- Nabagram, 

P.O. - Dudhnoi, Pin- 783124, 

District- Goalpara, Assam. 

Shri Dhiraj Kr. Das, 

S/o Mr. Thaneswar Das, 

Resident of village- Kendukuchi, 

P.O. - Bhattapara, 

District- Kamrup, Pin- 781017, 

P.S. - Azara, Assam. 

ii FEB 2009 

tJWahatj Bonch 

Shri MrinaI Gogoi, 

Son of late Tikeswar Gogoi, 

Resident of Village-Barnagaon, 

P.O.- Karchupathar, Pin. 785621, 

District- Golag hat, Assam. 

Shri Pankaj Deka, 

Son of Shri Dalapati Deka, 

Resident of village- Betna, 

P.O. - Betna, Pin- 781366, 

P.S. - Goreswar, 

District- Darrang, Assam. 

Il; 
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II. PARTICULARS OF THE RESPONDENTS: - 

Ministry of Railway, New Delhi. ii 

1. The Union of India, 

Represented by the Secretary 

to the Government of India, 

2.General Manager, 

N.F. Railway, 

kQW 

Centra' AdminlvbSOVO Thbtmffl 

ii FEB 2009 

Maligaon, 	 _________ 

Guwahati- 781011. 	L buviatiati Bench 
 

Railway Recruitment Board, 
Guwahati, District- Karnrup(Metro), 
Represented by its Secretary. _j_ 

The Chairman, 
Railway Recruitment Board, 
Guwahati, District- Kamrup(Metro), -gio ô-i 

III. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 

MADE: - 

The applicants jointly submitted representation dated 28.9.2008 before the 

Respondents authorities seeking information regarding procedure of selection, 

re-assess the answers scripts of the applicants and thereafter to select the 

applicants to the posts of Assistant Station Master under the category 17 of the 

Advertisement. No.3/2006. However, till date, the said representation of the 

applicants failed to elucidate response from the Respondents authorities. 

Aggrieved by non disposal of the said representation, the applicants have filed 

the present application. 



IV. JURISDICTION OF THE TRIBUNAL: - 

The applicants declare that the subject matter of the present case 

is with in the jurisdiction of this Hon'ble Tribunal. 

LIMiTATION: - 

The present case is within the urn 

FACTS OF THE CASE: -  

Central Adminf3tTy T?bun,i 

11 FEB 2009 

N4t 
Guwahati Bench 

That the applicants are bonafide citizens of India. As such 

they are entitled to the all rights and privileges guaranteed by the 

Constitution of India and the laws framed there on. 

That NF Railway issued advertisement No.3/2006 for filling up 

of certain posts. Total 69 posts advertised for the posts of 

Trainesistarit Station Maas mentioned in category 17 of 

the said advertisement. Qualification prescribed for the said 

posts was a university degree or is equivalent from a recognized 

university. Diploma in (I) Rail Transport and Management or 

(II) Transport Economics or (III) Multimodal Transport 

(Containerization) and Logistical Management awarded by the 

institute of Rail Transport, Rail Bhawan will be an additional 

desirable qualification. 

That the applicants after going through the said advertisement 

found that they were eligible for the said posts. The applicants 

having all the aforesaid qualifications and eligibility, they applied 

for the said posts. The authority issued call letters to the 
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applicants for written examination on 30.9.2007. Roll Nos. of 

the applicants were as follows: - 

Name of the applicants 	 Roll Nos. 

1.Shri Prafulla ch:Roy 	 20063171036873 

Shri Munindra 	Central Admint9tr&vo 	Q17 103763 1 

'-I 

$ 
Shri Nirbhoy Rab 

Shri Dhiraj Kr. Da 

Shri MrinalGogoi 

Shri Pankaj Deka  

• 1 1 FEB 2009 	63 200 
1 
 171037263 

14I44
20172038532  41i  

uwahati Bench20 
)171036408 

20063171036690 

4. That the applicants appeared in the written interview held on 

30.9.2007 pursuant to the said advertisement No3/2006. The 

applicants performed well in the written interview. The results 

of the said written interview were published on 17.5.2008 and 

the applicants were selected in the said written test. 

A copy of the said advertisement and the result 

sheet published on 17.5.2008 is enclosed 

herewith and marked as Annexure-A and A2 

respectively. 

5. That the authority thereafter arranged• for the next stage of 

selection for holding of Aptitude test. The authority vide call 

letters dated 23.7.2008 called the applicants for appearing in 

the aptitude test to be held at Railway Higher Secondary School 

at Maligaon. The said call letters wereissued by the Respondent 

No. 3. 

Copies of the call letters dated 23.7.2008 are 

enclosed herewith and marked as Annexures- 

B series. 



- - 

------ - 

That pursuant to the call letters dated 23.7.2008, the applicants 

appeared in the aptitude test confidently. The applicants 

correctly answered the entire questions that were put in the 

aptitude test. The applicants were confident that they would be 

finally selected. 

That Respondent No.3 published the select list dated 24.9.2008. 

Most surprisingly, the applicants named did not appear in the 

said select list. The applicants were shocked and taken aback to 

get certain selected candidates who confessed that they could 

not answered the questions in the aptitude test correctly. The 
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applicants want to mention about one of such candidate being 

Voll No. 263171038281 who cried out while he could not 

any question correctly. 

A copy of the select list dated 24.9.2008 is 
enclosed herewith and marked as Annexure-C. 

8. That the applicants state that non selection of the applicants in 

the select list inspite of the fact they did extremely well and 

satisfactory in the test and on the other hand selection of 

certain candidates who even failed to answered any question 

correctly apparently appears that the selection process was 

vitiated by malice and favoritism. The applicants submitted 

representation dated 28.9.2008 seeking information regarding 

procedure of selection, re-assess the answers scripts of the 

applicants and thereafter to select the applicants to the posts of 

Assistant Station Master under the category 17 of the 

Advertisement No.3/2006. However, till date, the said 

representation has not been considered and disposed of by the 

concerned authority. 

A copy of the said representation dated 
28.9.2008 is enclosed herewith and 
marked as Annexure-D. 

VII. GROUNDS: - 

(I) 	For that selection of Trainee Assistant Station 

Master under clause No.17 of the Advertisement 

No. 3/2006 is vitiated by malice and favoritism. 
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For that non selection of the applicants to the 	\5 
posts of Trainee Assistant Station Master is most 

illegal. The petitioner came out successful of the. 

written test and then the aptitude test. For the 

reasons best known to the Respondents, the 

applicants are not selected for the posts under 	" 

clause 17 of the Advertisement. 

For that the action of the Respondents in not 

considering the representation of the applicants 

dated 28.9.2008 is most illegal, arbitrary and 

unreasonable. 

For that the applicants have legitimate expectation 

for considering their representation by the 

authority. For wholly extraneous consideration, the 

authority has not considered the applicant's 

representation. 

For that some candidates even could not 

answered any question correctly both in the 

written and the aptitude test. For instance, a 

candidate being Roll No. 263171038281 cried 

while he could not answer any question. But most 

surprisingly, such were selected for appointment 

in the select list dated 24.9.2008. Selection of 

such candidates undoubtedly vitiated the selection 

process. 

For that though a process of selection was 

maintained, but in reality, the respondents 

' IEB 2009 
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adhered chose and pick method. and selected 

candidates for undue favour. In that view of the 

matter, the whole selection is vitiated and the 

same required to be interfered. 

For that as on date no person has been appointed 

pursuant to the select list dated 24.9.2008. The 

applicants submits that keeping in view of the 

illegality committed by the respondents in the 

selection process, direction may be issued not to 

appoint any candidate till finalization of, the 

present application. 

DETAILS OF THE REMEDIES EXHAUSTED: - 

The applicants declare that they ,  exhausted all the remedies 

available to them and there is no other alternative remedy available 

to them. 

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT: - 

The applicants have not filed any other case/ application before any 

other Court! Tribunal regarding the present subject matter. 

RELIEF SOUGHT: - 

Under the circumstances, the applicants pray for the following 

reliefs: - 

1.. 	to issue notice to the Respondents, 

2. 	call for the records of the case, 



to direct the Respondents to select the apphcants for the 

posts of Trainee Assistant Station Master under the category 

17 of Advertisement No. 3/2006. 

to consider the representapjQf the applicants, 

In the interim, to direct the respondents not to appoint any 

candidate to the posts of Trainee Assistant Station Master 
-1 	 ----- - 	- 

under the category 17 of Advertisement No. 3/2006 till 

Get' 	 finalization of the present application, 

5. 	to pay the cost of the application, 

any other relief/reliefs to which the applicants are entitled to 

under the facts and circumstances of the case as may be deemed 

fit and proper. 

INTERIM ORDER PRAYED FOR: 

To direct the respondents not to appoint any candidate to the posts 

of Trainee Assistant Station Master under the category 17 of 

Advertisement No. 3/2006 till finalization of the present application. 

PARTICULARS OF THE POSTAL ORDER: - 

Postal Order No. 	: -39G 386979 

Date 	 -20.01.2009 

Issuing Officer 	- GPO, Guwahati. 

Payable 	 -Registrar, Central Administrative Tribunal, 

9 

Guwahati Bench. 

XIII. LIST OF ENCLOSURES: - 

An index showing the particulars of documents enclosed is given. 

0 
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-VERIFICATION- 

I, Shri Prafulla Ch. Roy, son of Shri Keshab Chandra Roy, aged about 28 

years, by profession- unemployed Resident of village- Bhati, P.O. - Nityananda, 	I. 

Pin- 781329 in the district of Barpeta, Assam, do hereby say that I am one of the 

applicants of the accompanying O.A. I am acquainted with the facts and 

circumstances of the O.A. I have been authorized by the other applicants to 

verify the statements made in the O.A. for and on their behalf and signed on the 

original application. I do hereby verify the statements made in the paragraphs I 

to XIII are true to my knowledge and that I have not suppressed any material 

fact. 

I signed this verification this the 6 th  day of February, 2009 at Guwahati. 

Central Mminl9tyatvo Thbuna 
ry 

Ii FEB 2009 
	 A PLICANT. 

uwahatl Bench 
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onntIJIo ir ().jt,Iin1 to ot0pi twiow p'ot()ctrnIr nt thq tnr. it At;phr.t 	F.'nt The Ig'lnIt.is on AptcoIIod rnrrn, Aflir ho.f, OriomIto 000kIoI nitil. 

(.11th, t'Ion IP,ntu!t t;i lljw,Ik:,iI tIV.flhIflM lit tI, tii 	I t1ptir.nhon, syitIton flIOnl'nII()n 	 oi (roft 	rIttr.nttan In 	Jtfltiiy tas( I 	uletInhIO1•of ClIdflfitro, 

1 ,H 	tt,Inrn °II)Iytnt; for In pont Iii 	CfliIt(tMfl 	ho,It 	 lht ho/aho tuIttt 	Att tin ottUtttItt nOmL TP 	CIIdI($flt 	shbutd h.v, thQquI.tl, 
I'nhIticnttoin 

trøni 'flcottflh,nct t)I1IYO(nhIy/tnotttuto 	
Of) tio dto of $ubsntto0 of ltio 5pptIcOtIon. Th000 Wfltttn r,utte 

of the ItnI eoomIntJon, ne,d no .appty.... '  , 

t.o 	C,infrjntc0 OtloijW flOtO hot 
only tho Uoto of Ittrlh no recorded n 

the Molrtcutntlo& Highor SocQnd 	EomIn9ttonfrItQ or an oqulyslont C9Iftoflt OS on the dAloof. 

JhitnnIori at flt)ttCittto1 	
will b nr t nt by rho flIIfl ont no suboqtioni foquq l l to,  Ib, chongewill bc COnIdurd or grnnld 

t to 	
mci DotOnc a t a no mat IJoIy to be 	tp i 	j 	j 	 Of II j Ctoslnj dit can ,I 	aqtn t 	Otn 

r r 	Ha) Co(t,Uio wt,o hn,o 	(tbOrlOd ron oil ff10 OflntnOtIO0 ov t 	pet 	ot ftba,ri9 	CH'tiIti I 	t 	 nnQd 	i 	ihtt npIctt 	rt be qooct, 	nnd whon 

tOtOCt(,rt 	 . 	 . 	.. 	. .. 	

: • .', 	• . . • . 	• .,, 	S... . : . • 

. 	Aiy otItntt,n,t CIttin110 	t 	Itrn tflun 	:t,iJ COflIItflfl )t tIiI 	Ip)yafl 	tSOtPC 	fl 	pi 	It ...!n. Wltt 	
. 	. 	 S 	........ . 	• 	. ., 	 . 	. 	. ., 

113   	wt.; nit 	 I'roIoItv,, 	 IIy/t.cisp MU Ii,, 	.a.'i.r 	
H,).....ot rt.IflucIy/Q.)IIt tio 	Crito 	ty crndhtnf0 	ting to IhnI 

will ti 	.Qi.(J'ioJ r., 	Ii. Iu't),,I .(., / r/t)I tc cnI(øt( 	8I,r,I,tct tii,,.iii (.;,1tn Cn,t,t,.,uo 	ro'I"tIoflt flutti il o 	ri cno o OnC, Iho r.orIucor0 stmt:ttt Ot)flCfltiy In ( ttcolo tint  the 

(.,iruU,t;ito (SOoI not IrI,It to tta t'(JIçj, 	 (C.I flny I.lya. ) ieI,r 	a Cot. 3  of  1 . 	 aI tIH, (fl'n,TInrt of In. 	Dnpni Immil of F'rnonnot ond TInIrtng 0 M. t. &O33o. 

t 	
.1IUt 09 t)l :'uu.I . j Ii .o htnI sP).),.. . t 0 fl Iffi aIe;c,.t)t t(flm CII CJIt , I 	.t......,tl Of P. -., 	fl! Ot IrnIr 	fl. 

 blic GrIaric n nrwl Pnstons, flnpni mont of POlsonnal 
on 

rump 	c;.v 	 .i Irih 	t h CId,rIts t0!onqng to SCs OtjC ItJl(t CIerty Il(I.c,t 	I. 	u the t't)pI'Cflhpci (vii %1 flIyIo (ar Ufl Vnr.onr.y) nrt 	nitoch proot & iI, 

nI 	 ttry 
 w i l l 	reId 	

nrt utrnquI 	 , trrU.. it Ccnuniiy OtIu3  w i ll 	t l,o O1ItO:t;,n 	- 

I .1 	
ty nt it rJr,n 	r.r Canter 	tr 	 Ofly  '.yhI at 	 ,,, r 	 ealrarlr.) ill exrnInotorr 	provttonfl! 	OppIlcIons ,c cher ke ttrorOrJghIy 	on 0mb9 OOCIImOnt Verlflc.irIon U e cndtd 	

dOo not tutttlt Oflyconditton pvn fl 

lht 	ErrpI.ryinnrrt totr.r', t)tç/trp, Colntlrtatr,re will ,, Crficott0rj ot .ny 	
'vIrr,rer.., ttrn dSCrflt,,ncy In no ( icrj 

I 	lf. 	....... 	I.;ij.... .,. ............ nit 	.III!ItJII!tII It, A1)1I.;ii,rr ,  I yr. • 	y' 'i .t 	 Ir.I.It. 

I 	7 	S'l.,c'(qct II,,II,•flt tI.t......, Who all t.r.,,ut 	t)(.II.I,frJ an. I.:iIJn I....... I,v,. (. 'nil..,,, 	
t .............. Unit ..t lt,r.,onp AIIi*y 	

I.' 	

ZE 

1 . 0 	)iIIo at •ixn,,t,rij, lfijrnItI ot fl,flI,rntI0 	)rbIktcd 	t:ilttoynre,t 

r,,., 	

,,i.rt lorni rt.iIcI 	Call otInr 	IN wtttIo 	flinlnn
Corlillcoin ot l0ltt). Irlirt wIll nut tm 	 rjaa, flay nr,stal 	y,roI 	rtotiso 	wlI.rl.,yr 	d0n •*at nen 	ety to 	Ofltlat 	wtro n,nn
oxn71rnll()Il 0I fury ottrnr Uit. • 	 - 	 - 1. •J 	r 	"..:r,.at 	I 	I '.r.i ......... t

o'rt.it:l,. 	lr,I ...... 	j t , 	... 	(flhI,,IIIa,tI,,, 	ltiy nra flaIl 	I tr wdtl,i CtIfnrnItla,, or tnllp 	purvlrt..rl 

llrny 	i,l,:rt ,lkJ 	 All ,,tl,. , r C.1rr.l(l.1t(i 	;rin r ,, t far.. I I. a pt.... ,,r l, lIla or;.rni,..Ir..ar 	It It(,r I) .,rj C05l. 	• 	• 	 I. 	• • 	•. • 
wdl 	tO laulfig, t,.11nirr,1 wlrflrfi 	 I,,. .lrai, 	.. 

	
- 	FF 

21 	I nct 	,n fili Pll,ln I lO,,,,a, 11 nay ln notnct hat most at tti %.ar.,,rrce 	ftVQZfl0 rl.t' 	.-t,;ct 	s,r fl'th,or,s in flItr ,  nn callad lot 	thio In atrllt Al  od tii)ur flIr MónrJ 

•II!J ()  flwff.y I te,,,. I,.nt 	 - 
girl lilt U .  II,, rl.l.I,ra I,,,•, I.,....... l..i.,t,,. 	..,o l,•al,.oi,,aa I,. 	n,,y Ct.I.r.I..iiy 	. 	 I, U.tr,lr.,t l.,Iar .  lrn Crurxt,(tal 	a l 	II,t 	In ba Cnitrp 

. : 	I Any flti I ili tIt ) lrI 009loii  at Inc t o Or 	'bi lttlriç1 argo co, ttticn te/cas to Cortttica 	
by a c a attIrMI a tar $OCI:rtirg otIg tblltty nWor btatttng pr~--g 	In I 	Ircó r 	1 lot 

.rl,,rorlr1 a thn flaflrI1l,rnit,rt alrpll Itti tlnl 	anot Only or rejaciton at hkJhcr Cflfld(dOtUro for tha pnrttculr rcrultn,flt lot wht t ltO/h lt 	 pJtp 	 wit n o bo 

ClEt)flfro0 ram alt oanrrliIIOttc,,tn Coirductod by 
all RBo alt over thg country tor a pUrlod of 2 yera altd logot action can bqntilata • 	fl1od 	- 	. ' . ench 

	

1 23.2 Any cnnititt0la toitad ufilag mInts nronit in Lire zanrInntjon or deputIng sornD onQ oto in htThar placg will 
bo dobarrd tromefi tho RflDtor ltfottmej Suc 	dnfjjj bib 

trt Pro flCIltQtJ bt latigI ç rti 
1.23,3 

 

didnill i) , Butl mllll ngi duplictila  flppiIcahtOn for 
ttr Samo Cotogory wtti bn bummarily rIOCIOd. Evón if auth a 

COfldtdto QI3 bOibCiOd 
iflbdVbrfQohiy, ho/iho will not be Oif9,d 

Pt OlItl ia I later vn 	r5  Is  avOn ttnt,10 to  be  dobnrrci tio, alt 1mB eXnmlflhtlon 
to, a poriod of two YbarL 

1.2. 3.4  CAtIOIDATES IflYINC TO U S
E INULUErCE On UNrAIR tACANS WOULD BE DISOUALtFtE0 FROM SELECTIO14 7 	JILUll 

. I 	I hfl "lr.l,,r,r wilt ,a rj((lo r.lr!clly op l.r faflilt. 	
tIm ljnI OlwilIlnn oaan,l,nljo,t a nrktlI,a I.prliL,a,ll taanroMow 	n albO 1w 	

O'OVOT flPlcnbfo .. 	•, 	. 

, - ;, 	.1 I a ltillay flncrultini it 
lto:i,rt ol 1k tJlc,tlor :na t,olJ flhlil.11rii wrltan lol()Itkflt tat 	rpr lrrlInw It COr,sldarn ncooanry .  So, nil or a IntlINi 

tOimbot of Cnfldldtitn5 	ctul 

fltrrinn. 
n noy ito (iironretl (It by flnllvy rlcrujImont Ooord. 	- 	 • 	 . 	 .... 

 

1lr hyll.b,5 br th w,itttpi OYQflril,fihJc,n will 
be goflarally It cnrrlormlwlltr tlrø odllnal 3lOn 	fllOr ichnl 	qualjrll 	Ocrlbo for tIre pocls.mg qunottona 	jt 	ot o1oclLvo 

- 	rrlrIro 
on Gonoral l(nawlorj, Cnnart .Englllr. Gonn,l Attlhmotic. analytIcal a 

	qr'anlitalivq nklll$ and kno9dge i ho 9uocts COYOC 	no 	of mtrtlm 	oducatlonn1C01 

'tuo!lhcnhlr,n lot Iho posts. fitJhIOct to minor Vttl101IOfl1t,o Wrlltoi nxnmlntjr oIill Conclot 
of cnn 8iltln at obou 90 mlntt, duration. . 	 .. 

2 A 	 rlInt ,o;)l l(,r ho Airtltr,cJo loot (Only br Traln0 ASM find A 	loco PlOt) .,Hl t,o flflinty 10 Inst paapllon fln3lt 
nn taa:onlng po 	of ho Cflfldldato, rbtnt Ia ho 	tnty Cotogollab 

i()Mrr) ill h In rJpllcatn urlog cahonr 	ppni not nnl.,,rIian is rrapuj,l, 	The OuoOtln Bool a 	the An0r Sht nm to 	roturn 	back in tIto oanmlnatton 

I all wlltr,! 1,11 ty II a fl.a ll.lrrIo tar nw.limIl0n, r 	
almil Ira rrI,rIjyfl '.Ia,kr riart. rId t) al, 	nnswrr 0 113 at l 	n,loltad rnOrkb for  Oncit quottlon. 

, 

2. 

 (I 	r rn riitln OnrI vn,r. ii, ol Ilin WrlIlnrr nmlprnilo,i nun 	pl:l ul'/.kill tnl 	lwvlpw will b tiawl by lirn rlrin 	Il ba lntlmaloo to Iho elfglo Cldnlnb In duo coraa 	t001 tot o3lt,Iornont 

or urn an,ril,nllo 1 irrlO,alt,w nsrrt Ctlnrrgir at Conlflrlyarrrjo v40 not jo fifllatlnl,wcl 	 . . 2,7 	iroi Solficlion will bo l,,ind ort lii loiii rnnik ObllnJ in ho wrillnrr 	 o'i lrrlfiriaW 	fl',r pj 	clorir 	AplitJn/ bklll too 	iiojt 1081 otc, no Ioquir, 

n 	
urn nppl,)lmn,r a! olflclnct cnnctinlo io flhIbIflct to tIr 	tii rticil MnJicaI Fitirer Tnt catit 	Ira Itily 

.1. 	• 	 111j --•.• .- : 	. 	.-- 	 .. ., 	 . 	. 	 ... Tia 
Cflfl(l,dnl0 recom,lIonrJact br nl)tlsrlr,oirt will lra to pno. • .sqrinlr ntflcal l i sirinnslaslia) crxalti by Ira f1011way AOnnllratl 	I Oflaurn trot Uo COflldaio are rflor1ty itt to Chr Out ilto 

ch,ltns crr.nnclat 	
tlr Ira poi VIsuni Acqully Stnrxtl Is orro at hi mw 'tont crllrin 

 Of  mecticul  tltneoo at r3ll-f Slti. C1,ldotas ate not 011gle r any Oltomatl 	ppntmoni ii they tlt In tho flnnt 

fllçnl fiOfi1flfihiQfl COrrdic!nl y Ilin flfihr.my twlc,rq nt'lfllmar,l 10, a.1y 
,nnon urn 

'Olcat tfimn,d3 tar a.lte,ohi cnI.rla nra ollno 	 . .....,................ . . , 	. - 

A -  I: l'l'volnlly Ill 	nil rnntrqcw.vl,l ilflnrJ,q 011n 	Vil 	O. ro s.illil qln 	rinar Vltlo- .r- 0 0, 0.0 	llul pns.ti (muot dpar Fogulng Tost). covrVlni 	Olnoulnt 	Ftotd 

c.l Vl91(,Ir . Flç1 1 	 a prrrnalrl 	

:• - 	. . 	. .-. . 	• 	- 	...... 

A 	2 	I ly.lirrtly Ill 1,1ill I(rlr.,c:ln. Vlrrnil llwrrtnul,i .. Ilkirn, a Vlnl.a, rt. Mi 	O 1 n111 Noa. Vlln,r a..Ir tl.O, 0 t 	Iln,r,l I,n..,q Ct,l,.,t Vllwt, iln.rsln, Vl%It, flairl of VIØIOII 	NIght Vllon 

r'''il Ira 1111)l(IItl. 
A - 1. 	I lVfl:irlly Ill hr nil ,r..p 	l. Viruiril fllnralaritr 	t)llnrrr:a VkIr,,i O/, 	

9 aIlt a vallr,l lra:ia. nan, Viil r:lt - 	
fl 0 Il willi t,, Yllltji laairo Crou, Vleli, ftlItulnr Vttton, 

rtald  of  Vlol1 

. 	,.l l . l.11lll 	 I, 	II. 
I 1 yiC:illy lit Ii nil I r .r•l•; Vltitit SlUriJn - Dit,irrn Vlion; 	, t 	a,tii , r,'lia.r .1 ia 	n ii - ••i all In p 	- 	• /. 4 [Ii Nnni V,l: Sn: 0.0. 0.0 	llt or 	tiut glnobo 	)on foadirig or 

eirsr. a/l,, 	. 	NiJi,fl.l C,i... a '/lnioir. 	 Vllnr, .1,.cl tJiirl Vilø,, :aui l 	t.........i I 	I . I '1 yinil1. hi at nil 	cl)Nl., Vcirnl 5lridnrrJ. .. lJ,ln 	V. 	ft 	fil I fl -jli . nr 	 .. 	..;, a 	n - 0 n 0 fi v.Ih Cr 	S,Iruf , o3 Miqn loading or cto a 	rk t, rnquir. 

l'ly.jj 	Ill l nil 	 tt - Oft. 	V, ,o... 	, 14,1 wfll Or Wil,0i,l 	 lJ ,, , '/l 	cn'o fl 	 Il, a, a4Il,ul lh°o 	lon loartlrip or Clø 	,h ig Inqul,wj 

• 	II,, In: 	faf 	t, 	nl,0v 	'lIfl ,Jl':l,l nl.uliilrn,ti (tlln , i;,i n, 	 a,nl 'rOl 	 anJntr,ly I,, 	 , 	',ol 	 • 	.- 
(I) 	r,,r 	 Illlo,n 	 - 	 S  
id 	Cnn,l,,t,gi05 aØply,.,,j fog 1 1 	gst at 	Ad"stn,U Elnlron MUSI0, and AnoInta,,f Lo 'Holi Ol,ould nclO, Ir'0dnt ceillllcia ln 	flagIor 	Eye Spdllt on per prosc,ld

lornol, 

'I. 	
- 	 . -' 	 -• 	• 	- 	 - 	 S 	 -, 	 • 	-. 	S.  - 	 - 

ll ','l':nl,''l a,iil I.,, V,l',,'i,',l 	On 'I ill I.i7fif/ 1 	J'.' 	,,, 	flirt i 	r'I•rg:,l•g 0' i , '• , l,r iul4rir,l to i'.lnr,l ni.'r, 01 aqulollr, corIltIc,gt,g if 	II,. .1 yn.-a 	I'.,, 1)115: 

fly . yt,,r, lr,i .'/i I ' - '''I; 

f 	Ily , yin', 1,4 
 'lv'i y'l,ri'i 	l""l"lwl 	lu',,,,l 	'l,,,,U,I,,,l Ill,,

i In 	lI;3/II,il liii nrnplyn,f in 'lOv'flr,,,i,',, r'".ivi..... 

a) 	l,,r i:n 3,,,vlc,,,,,,',, Ill' lii II,,, ps4i,,f ol univ, ,,. I'ul",,l 	it........ I" 	Iy ,, .. , '. l"''a'l"t I',..,. I.,-na.., I,. 	
ann Ii.,, (I ,n.),iII,, u.',,v,cn rh,., nIln'I,,t / 1,0 10 trio OprI OF 40 yearn lot fono,ylnlo Oil,,' •'l"r•f of ',..p,•.•, •.,,, •'.i'l I, 	t 	WI 	it li.li', i,• 'l.4I .1051 i .'.iii il. ....... ................l.tOt IlinI 

lIrry lrn- 	JI ii; 	 an 013 yoars 	onrvn Ct:m,luroug or taokor,i 

"'l'Wrl I,) 0 i , f , . ,  ny, 1.11 rI 4iI pa, I.., i'ar'•,l .,.,,,,,,, i.., dO ynar., to, OI..' r r,ir 	.t'wm,J 4) 	l.a OttC 	 0,.,1 F. 	 • 	Dnl.AdeI,nilvo 	flce,  of  the ReItw0y 

I l,,,l,,,, 	 l.' 	
v' "'. '..'.sa .....

..,.....I Ii. 'all raqar.I,',,g,o.,n o'4l to Irp'pr np 	llMI 	30 yen,... 	 - 

I Ip,ar sit ln,I ,,, 	ri aa,l,.,'g.. 'i.wap.,it wl)ilwa,,,, I .......... , Sir. i.nI,y •,,.,,.,,,, i.I I 	 IrrI •d 	 nintH I,.-  Iulggn4 np to 3 yno,e bc Qqno,.t uj 40 yeni.  for 

- 	 - 

"n 	.l"' 'i".g'..,.n 01 i', 	 Oaln,m fl ''vl(an,o,, m
ay am0 n;y ngalo.i other vecCleC, for wt,lptg iroy will 

a' riiflfltOt 	 r. 	 , , , , l l'i', '.'''•,l,,,g 	q 'l"ioiIl,, 	i 1-il/a. 4 arni I 
"tn, :n-,i,v,y,.,,,,.,, I 	al.:: a i,,',,, wl.o 

	TIW '090l.ir army. Navy of Air lorco of ii,o tnd.,, UnIon 	i( do 	ii IflcIody 	- 

• .......in, i'iii,, h.p. • .10... lv.ih,,. 	 f'If....,.g-1i If. 	',.' 	i, 	 I'' i' 	':'l.fIyO 	h'ag mid 1ia Pint Mfi'l/uy rO,COI 011,1 
n,. - ,, yo 	.'uni..i..; li-pig.', t1"n"a' 

/ 



	

'J3 : : 	• 

/ I  
. 	!I . 	.o 	,- 	I.•o' 	 , 	 . , u, t. i 	I:;y 4 P; -- Q of Orr, I Ill lc 	 (i 	 nI nwnInd nirnIIAI tir nlhn, tiIIlIIIy pOtIc$l (Jr 

- 	, I 
	 • 	JI?"!I•• 	I'.ISI 1W ,, ? I'JtcO :)i irtir ! ':; •,:. j•(..pI.-. -:'.n.Ic.1 I'.. 	ci:rirl ti 	,,4,. I.iMiiFu vi,, It Of 

\• i'. t. , f 	 .11 	 •fI\ 	 Ihn 	 fcI Of Off, 	.1 OtPflf'.4 	IIO Off h 	owo (OfU()I Of by wny ol (flffOlfflfll Of filflclfflfgc ÔO flCcounI ol 

	

h 	 i 	, 	fA,I' 	of fOf kilowu CftIJ)) 
; 	 1 	('Ont: (,If II(,JIU 	I';.. uiIii 	ii 	riflhlfil JI,rr, 	1 :It , ' 	 . 	 ' 

h j Vn".3-o"s v,,Ii (I"f , ft,iIduI IfItOLfUUfI)kf to 	y tOVi8 ffffU 	 S 	 • 	 . 	 . 
Il 	 rfIfy 	%W1R1 %fIffflO 	 . 	 : 	 • 	 ..... 	. 	. ,, 	- 	. 	.. 	. . 	... . 	.. 	. 	 . I • 	IA1 101 : 101 )flfffffff ',OfIfl1 0 11ff Afronfl roc. 	fI IIff I h 	Wf) Off 	?I'ftfflnI f)ffl  ff fffl 	ff'ffI 'Offfl IIftflf lItØ CIOQOf 01 	 IJU r)efn, 	f) tfI3tfy lOf I()W1II)IO#IflUIf flflr l,(flhjfO Ul( (fJIIIIIfIIIffIt J IIfI 	I(IfII 1)1 UffIJIfIISUffI IIfJ 	 VI OH CO.UUIUfff tf if,IfI,1I 1(1 C*' OrIfutIfufl biji IfItII (IO b IfGfrItlod to .nv 	ho UffItOIfIf tIfItII UfU' (I;fp1IftO f 	Iho flP,fIlflfj fUlfil Of 0 1 1on(J (11 , 	Ill Hill Afuf()d If.IfII!fl Of I 	I.)fIf 	. 	 . 	. 	 . 	 . 	. . . . 	....................•1 

	 . . 	() 	X.frVICO(flOfl WhO IfAVO nIiooJy flqOUro(l rn.,:.oyn',r-'fn(Jf CprfnI Onvcut1mnfI Ih C'rr')p C70 s1(I b p*imItt h, 	noflI of 	rUnIIon ni ptiicrlbod of K.SOtVICMOOI o f(fcf ,rIflSJ nothnf ('rnployrnont Iii it IfIII.f JfflfJI Of 	..1 (fOUr) 'Cr1) u' 	Cbhti (if.'ffffl,fIfI I 4I)ff1Vflf f  IItj CIfl(JIdfflIfl.WlII.flQI b.lgItjo tot tho boIf(Il of xotvomon In uHf (_o(f ff Co 	jot) 	
I 	. 	i 	Iil IIItrn 	'iI)h f 	I 	

1 	I r 

	

	
I 	

I 	
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CifOrJi(J110c OrviO 
0 any Govctnrnanl JepaftnlnnI a PIbIi( Seclor Una1.Inq rfCII,dIr fl.iI•.•ay snould 9ppIy lhrof:çI p'flOr chann& Ot IfofJi,eppIy dlIPctIy 6 RFU. GUwahU WftI% NO OL)JECTV)N CE1TUIC\1E (tor) the aInpIoyI?f  in  naoal cJaIny.TIfa 1.1 r l dale o IeccioI ci aIa,cni)n Ill IhlJ IIicij vifl not be :;ioixJed on iccount cii anydoky'in trarIsInhtIlng 	appucatlonby. II ( 	 I ad oflirn No a(Ivnn a copy 01 ho Oppi ral I) 	 II be 	I('Ij I r J 	ppt 11 0 1 I 	 II II 	CIa rig UflIltJ V II not bo nccarflod 	I 

;. 	
f f 	

IU 	hia been IflfJICnInfJ agninI OflCIf ç'o 	 .
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5j RAILWY RECRUITMENT BOARD 
- GUWAHATI 

STATION ROAD, CUWA14AT781 001 
Ret tilt of Written Examination of Catnrv Ni 17 IAM l' 5' 
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-' 	 ,. •. '. & 	.1ILUUI.) 
On the basis of their performance in the written 

examination held on 30-Sep-2007, following candidates have provlslórtafly been found sudabte for ppesrlog ki the APTITUDE TEST (the dates for whkth Will be notified In 'The Employment News", local newspapers, as WeU as la the official website h r. t!). 1 !h;l! ;.&,v.j,i In due course nI time). Call letters for the Aptitude Test will also be dispatched lhdividualty to all selected as soon as the dates are finalized, it may be noted that this result Is P 0ItIldiki subject to fulfillment of all eligibIlity conditions laid down in the Employment Notice No. 312006. Roll numbers are arranged In a. e i ng order on y last six digits) and not In the order of meriL While evey care has been taJn in publishing the result, this RRS will not be le ponslbe tot' any tpographicaJ error. This result can also be seen isthe official website of Railway Recruitment Board Guwahati I 	bIIshatlLi)vIIl Details of the Aptitude Test may be yIewecJ at rdo sl% In/j cho/t r,tciIlt 	hojilto & 
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N1RBHO'( KIJMAR RAI3HA 	 Address of the Candidate . 	. 	 .............
NAI3AGRAM 

2OOl3372G_J 	 . 	 DUOHNOI 
ASSAM 	 PIN. 751124 

	

[VCIIUeRAILWAYHSSCHOOL MALIGAON GUWAHATI 781011 	Date 	23107/2008 	Reporting Time 	09 30 HOuR j 
Sub.:- Aptitude Test for the post of Assistant Station Master under Categor' No.17 of Employment Notice No. 3I200 

With referenco to your application for the post rnedtionod above, in response to the Employment Notice cited, you are t)orOby advised to 
appoor In the Aptitude Teal as per tollowlng.dotaits: 

You may please note that merely callinO a candidate for Aptitude Teal does not, In any way, entitle him I her to an appointment lit the P.ellways. Number of cendidetos called for Aptitude TobI lb five 1111)(10 1110 number of vacBnctes. 
Request for postponement/change of the date/reporting time/venue mentioned above will not be considered and no further chance will be 
given. You are advised to make yourself available in Guwahati at least one day before the schedule date of Aptitude Test so that you get 
yourself acquainted with the venue. You may also require 1,0 stay for 1 -2 more days and you must come prepared for thi same, 

ApproachIng Chairman, RRG and/or his Secretary directly or indirectly by you or.anybody on your behalf requesting undue consideration 
for the recruitment will summarily disqualify your candidature. 
Details of the Aptitude Test may be viewed at http://wvvw.rdso.gov.In/p$ycho/tastfacility/psycho  him and http://www.lrptd.org  
FREE RAILWAY PASS (For SC/ST candidates only) 	 . 	 . . 

On production of this letter you are entitled to travel free by the Railway In Second Class from DUDHNOI 
Station to GUWAHATI Station rnuI back Th pass will  be wlld up Ir, 31!(7!20; 

(Authority; Railway Boord'n lettet no  

1.1 	 For CHAIRMAN, 
k 	 RRB - GUWAHATI .J/627 44A 	&Z'1 	 . 	 . ,' , : ,.'-'- .......................... 

Centrz Mm;n(tm, Wn.i; 

1 j FEB 200 

jc*J.Itt -1P-T4 
atta 3enh 

1L   



ME: MR.INAE. GOGOI 

RC)LLNO.:- 	20,.063171036408 

Ariiress of the Candisti, 
KACIIU PATIIAN 

VILL 13ARUA GAON 
/'SSAM 	 PIN 	712,619 

Venue RAlLWAYH,CflOoi MA! IGAON GUVAHATI 78101 	Date2310712 008 	Reporuig 1me 	0930 1-10 
Sub.:- Aptitude Test for the jgst of Assistant Station Master under Category No.17 of Employment Notice Nc.. 312006

.  
With reference to your application for the post mentioned above, in response to the Employment Notice Cited, you are hereby advised to 

appear in the Aptitude Test as per following details: 

You may please note that merely calling a candidate for AptituckiTest does not, in any way, entitle him / her to an appointment in the 
Railways. Number of candidates called for Aptitude Test is five times the number of vacancies. 

Request for postponement/change of the date/reporting time/venue mentioned abce will not be considered and no further chance will be 
given. You are advised to make yourself available in Guwahati at least one day before the schedule date of Aptitude Test, so that you get 
yourself acquainted wuh the venue. You may also require to stay for 1 - 2 more days and you must come pioared for the same. 

Approaching Chairman, RRB and/or his Secretary directly or indirectly by you or anybody on your behalf requesting undpe consideration 
for the recruitment will summarily disqualify your candidature. 

Details of the Aptitude rest may be viewed at http://w.rdso.griv.in/psycho/1estfacility/psycho.htm  and http://www.irptd.org . 
FREE RAILWAY PASS (For SC/ST candidates only) 

On production of this letter you are entitled to travel free by the Railway in Second Class from NOT APPLICABLE 
Station to GUWAHATI Station and back. This pass will be valid up to NOT APPLICABLE 	........ 

 ( uthority Railway Boards letter no F(RRB)/2002125/39 dated 18/(il/200o)  

4 	1 	 For CHAliWAil 
RRB C1WAHATI 

. 	 I 

M.c 
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NAME: PANKAJ DE}A 	 Address of the Candidate 
- 	....... 

	 OFTN\ 
ROLLNO 	2O0bili't0j6bu 	

BITNA 

AS,AM 	 liii 	711' 

H . S. SCHOOL MALIGAON GUWAHATI - 781011. 	Date: 	23107/2008 	Reporting Time : 	09:30 HOURS 
STh.- AatI(ud 	for the post of Assistant Station Master under Category No.17 of Employment Notice No. 3/2006. 

With reference to your application for the post mentior1ed above, in response to the Employment Notice cited, you are hereby advised to 
appear in the Aptitude Test as per following details: 

You may please note that merely calling a candidate for Aptitude Test does not, in any way, entitle him / her to an appointment in the 
Railways. Number of candidates called for Aptitude Test is five times the number of vacancies. 

Request for postponement/change of the date/reporting time/venue mentioned above will not be considered and no further chance will be 
given. You.are advised to make yourself available in Guwahati at least one day before the schedule date of Aptitude Test, so - that you get 
yourself acquainted with the venue. You may also require to stay for 1 - 2 more days and you must come prepared for the same. 

Approaching Chairman, RRB and/or his Secretary directly or indirectly by you or anybody on your behalf requesting undue consideration 
for the recruitment will summarily disqualify your candidature. 

Details of the Aptitude Test may be viewed at.http://viww.:dso.gov.inlpsycho/testfàciljty/psycho.htm and http://www.irptd.org . 
FREE RAILWAY PASS (For SC/ST candidates only) 

On production of this letter you are entitled to travel free by the Railway in Second Class from GORESWAR 
Station to GUWAHATI Station and back. This pass will be v?lid up to 31/0712008 	 . 	. 	. • 

(Au 	Ly Rai!way Boards letter no E(RRB)/2002/25/daIed18101/0 	1 
• 	 ' 	For CHAIRMAN, 

RRB - GUWAHATI 

VIA 



Date: 21/06/2008 
Under Certificate of Posting 

A - 

RAftWAY RECRUITMENT BOARD 
- GUWAHAII 	. 

STATION RO 	GVATI7gj 001 
1411,  IE TT5TI 

To. DHIRAj KUAMR DAS 

VILL KENDUKUCH! P0 SHATTAPARA 
01ST KAMRUP 
PSAZARA 
AS SAM 
PIN- 781017 

ROLL NO-r 200631 72038532 j - 

janature of the Candidate (In the presence of lnvigflaror) 
r' ...,.. 	 -. 

No. RR-B!G/41/10 .  

H.S. . 
- ZJjU/jZUU8 IJUIfl9 lime: 09:30 HOURS 

NAME: DHIRAJ KUAMR DAS 	 AdressotthêCandjdate 	 .............. 

ROLL NO 	
20063172038532J 	 OISTK,i/PJ 

ASSAM 	 PIN. 781017 
Venue: RAILWAY H.S. SCHOOL, MALIGAON GUWAHATI -781011. 	Date: 23107/2008 	Reporting Time: 	09:30 HOURS 1 Sub.: -  Aptitude Test for thpost of Assistant Station Masterunder Category No:1 7  of Employment Notice No. 3/2006. 

With reference to your application for the post mentroned above, in response.to  the Employment Notice cited, you are hereby advised to appear in the Aptitude Test as per following details: 

You may please note thatmerely calthg a candidate for Aptitude Test does riot, in any way, entitle him I her to an appointment in the 
Railways. Number of candidates called for Aptitude Test is five times the number of vacancies. 

Request for postponementJchanoe of the date/reporting timeivenue mentioned above will not be considered and no further chance will be 
given. You are advised to make yowsetf available in Guwahati at least one day before the schedule date ofAptitude Test, so that you get 
yourself acquainted with the venue. You may also require to stay for 1 - 2 more days and you must come prepared for the same 

Approaching Chairman, RRB and/or his Secretary directly or indirectly by you or anybody on you; beflaif requesting undue consideration for the recruitment will summarily disqualify your candidature. 
Details of the Aptitude Test may be viewed at http://www.rdso. -Oov.iiL, psycho ,;testfacility/psycho-htm and http://w v~v .irptd.org . 
FREE.RAILWAy PASS (For SC/ST candidates only) 	 . 

On production of this letter you are entitled to travel free by the Railway in Second CIas from KAMKHYA MALIGAON 

Slationto GUWAHATI Stanon and back. This pass will be valid up to 31/07/2008 	
. ( 	'o ny Railway Bcadsletter rio E(RR3)'2002/25/39 dalec 18101/2005) 

For CHAIRMAN, 
.J 	

RRBGUWAHATI 

4 	EB 2B 

a' 

k 	
BnC' 
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'Central 	Thbunt 

11 fEB. 2009 

GuwAhafl Bench 

!' 	PRAFULLACH ROY 	 -- S  

EIIIA H UUJI\ 	 LI ROLL NO.:- I - 2OO63i71O368fj 	 VILI, 

Date: 	23/02008 	RepoIngTmie: 93  

of LiQ 
With reference to your application for the postntioneovc 	 tth ted, you are hereby advised to appear in the Aptitude Test as per following details: 

I. You may please note that merely calltng a candidate for Aptitude Test does not, in any way, entitle him I her to an apinintme,it in Ihe Railways. Number of candidates called for Aptitude Test is five times the number of vacancies. 
5
Request for postponement/change of the date/reporting time/venue mentioned above will not be considered and no fjrther chance will he 
given. You are advised to make yourself available in Guwahati at least one day before the schedule date of Aptitude Test, so that you gel 
yourself acquainted with the venue. You may also require to stay for 1 -2 more days and you must come prepared for the same. 
Approaching Chairman, RRB and/or his Secretary directly or indirectly by you or anybody on your behalf requesting endue Consideration for the recruitment will summarily disqualify your candidature. 
Details of the Aptitude Test may be viewed at http:/M,ww' Fds 0 .gov.in/psyclio/testfaciIity/psycho.htin and http://www  irltd or FREE RAILWAYn PASS (For SC/ST dndidates only) 

On production of this letter you are entitled to travel free by the Railway in Second Class from NOT APPLICABLE 
i 	fli 1551*1 I - 	 1 	. 	 . 	 - .ivu w vvv,r1, ii ta .. 

on and back. This pass will be valid up to NOT APPLICABLE 
(Authority Railway Board S letter no E(RRB)/2002/25/39 dated 18/01/2006) 
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10. 
The 1xecutive l)irector Establishment (RRH) 

	 F 
lai hvay I uaid, t'lcv I )clhi. 

Reference: 	Information regarding the doubtful selection of I .N. No. 031/2000 of 
Cat. No.- 17. for the post of ,\SM under controflin of the MI.  
('uwahati. 

Subject: 	For enquiry the procedure of selection, re-assist the mis 
and re-select the candidate as per norms of merit lists ai 
Advertisement. ii 'rj 

Sir, 

With due respect, we the aggrieved candidates like to draw yur kiLL 
attention and good intimation for and about the doubilul selection of the Railway 
Recruitment Bord, Guwahati'and take steps ibr the goodsel I of the unemployed 
youths. 

We aggrieved on the following the truthful facts wants to bring your 
knowledge that the Railway Recruitment T3oa.rd, Guwahati had advertised on dated 
02-09-2006 to tillup the post for ASM under category NC). 17 to be held the l 
stage written examination on dated 30-09-2007 and Aptitude Examination fron 
2 1-07-2008 1023-07-2008. 

On the very fateful date of examination hall a student hearing Roll No. 
20063171038281 cried out in great depression alier discussion with the 
examination controller that he had not rightly answered the item No. 5 i.e. the 
Ability Test (which was no marks, no negative marks and hundred percent 
compulsory touch) wrongly wrote his answer at the item No. 4 instead of item 
No.5, whereas the item No. 4 need not to answer by the said candidate as the 
controlling authority cancelled the item No.4. 

The examination authority had not shown the marks against each test and 
adopted a great policy to select the 104. candidates for rccruitniciit amongst the 
52() candidates, where the result, was published in the nev.'spaper. We came to 

know From the reliable sources that aRcr scrutiny and assessment of the marks of 
the candidates the selection authority had written on the answer sheet only 
qualitied. In this process a question arises what is the actual selection procedure of 
the RRB to select a candidate? 

Could.....P/2 
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Surprisingly, when the result was announced, the noted Roll No.-
20063 171 0382 I came victorious. 'l'hus, the question arises from this incident 
how such the ways where from a candidate able to SUCCeSS that could happen in 
such reputed Central Government Post followed by the RRB. (hiwahati. From this 
incident we the aggrieved candidates have almost lost Ihith in such examination, 
where a great expectation were there aid su lThring front great menial anxiety. 

]'hercftre, we like to request you to enquire the inatler and establish thç 
truth of' the mode of selection procedure of the RRU, Guwahatj as can as 
immediate, otherwise we shall bound to find the legal side for proper remedy. 

For, this act of your kind consideration we shall remain ever grateflul to you 
and oblige: 

Copy to: 

Central Admin nkve Thuna 

ii FE 	2009 

'uwahati Bench 

Yours truly, 

cA% 
(Sri Pral'ulla Ch. Roy 

and on behalf of other atrjcvcd 
candidates. 

The Hon'hle President of India, 
Raj Bhawan, New Delhi. 

2. 	The Ron'bjc Railway Minister, 
Rail Bhawan, New Delhi. 

3.J The Executive Director, 
PS YCHO Technical Directorate, 
Govt. of India Ministry of Railways. 
Research Designs and Standards Organisation 
Manak Nagar, Luckrtow - 226011 
F-mail - edp5v (I)rdso, Railnet.pnv in 

Fax No. +915222451200/2458500. 

1 The Railway Recruilment Central Board 
New Delhi. 

The Diroclov ol VltJ}c 

I tmdiiu t'i'av, I )v L)lJj 

Conid.....i'/3 
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 Flie I I n'hle Governor of Assam, 
Raj Bhawan, Guwahaij. 

 Ihe J - k)fl'hJe Chic!' Minister of Assam, 
l)ispur, Guwahati. COntrtm,n , 

 The Chairman, 	
. 1  R 	Rccrui tilient Board, 1 	FEB 	2ailway ULJ°° 

Station 

': 11::c TU71 
, 

T , 
N.F. Railway, Maligaon, 
Guwahatj. 

10 . '[he President of All Assam Student Uni on  
Guwahatj, 	

. 	 .. 

I 	I 	. The President of A.J YCP 
(juwajiati. 

 Ilie Presjdnt of Press Club, Assam 
G uwahati. 

 The Asam Iribunc, l)aily News Paper 
Chndrnarj, Guwahatj. 

 The Khabar. l)ailv News Paner. 
Guwaliati, 

I 5,,./ The Chairman, (RB) 
Railway Board, New Delhi. 

(kiiein1 Manager. 
1'4. I '. l&a Iway, M at 1caoiI 

rz. 	1h 	t hi'[ tLi-OIial 	)tI'icj 
I". .1 '.1:ii lvaS. .f\i.alinon, (]iivaha1.j 
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UWha Bench 

ILISE OF ('AND.1I)íV1'J 

NANE OF ('ANDJDATF, 	ROLL NO. 	CONTACT NO. 

 PRAFTJLLA Cli. ROY 20063171036873 98594-11317 
Dg/4 

 MiJN1rDERA. 20063171037631 98641-56227 

 NIKINAL GO GOl 20063171036408 995411 575 

 N1RU lB )V RABJI.A 2006317] 037263 9854584789 

 PANKAJ DE KA 20063171036690 9859100198 

 1)IIIRAJ 1,01. DAS 20063 V72038532 943586165 

'KAI 



File in Court 	 , 

- Coul.t officer 

JN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAIIATI BENCH AT GVAHATI 

" V  

UN 

7\ 

rr 	 O.A. NO. 18 of 2009 
Cent 

12 tM 	 Sri Prafulla Ch. Roy 
Applicant 

-Vs- 

Union of India & others 
Respondents. 

The Written Statements of the Respondents are as follows:- 

That a copy of the Original Application No.18/2009 

(hereinafter) referred to as the "application" has been served upon the 

resondents. The respondents have gone through the same and understood 

the contents thereof. 
That save and except the statements which are specifically 

admitted by the respondents, the rest of the statements made in the 

application maybe treated as denied. 
That the statements made in paragraph 1,2,3 and 4 to the 

application the deponent has nothing to comment unless contrary to the 

records.. 
. That with regard to the statements made in paragraph 5 to the 

application the answering respondent begs to state that no call letters were 

	

issued by Respondent No.3 RRB/GHY On 	7.08 for I candidates 

appearing in the aptitude test. In fact the call letters for the aptitude test 
were issued by Respondent No.3 more than one month ahead of the 

aptitude test scheduled to be held from 21.07.08 to 23 .07.08. 

That the statements made in paragraph 6 to the application are 

untrue allegations and the answering respondent denies the correctness of 

the same. The appointed examiner having the requisite criteiiá, 

qualification and expertise in the concerned field having technical 

L 
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experience examined the candi ates in tep 	test 
t performances accordingly. : He ce the I àn-e1-ainT' 

no legal force at all. 

id-assessed their 

baseless having 

That the answering respondent denies the correctness of the 

statements made in paragraph 7 & 8 to the application. It is again reiterated 

as stated in the preceding paragraph that only the specialized 

examiner/evaluator is competent to assess the suitability of a candidate 

- appearing in the psychological aptitude test -for selection to the post of-

ASM /Asstt. Loco Pilot in the Railways. The said specialized examiner 

examined the -candidates and accordingly successful candidates were 

selected for appointment. The select list was published on 24.9.2008. 

Further there is no such candidate bearing Roll No. 261171 Q$2$jyho is 
alleged not to have answeredat all but has found place in the list of 

successful candidates. The correct roll no. has to be of 14 digits. The 

	

• 	allegation averred in paragraph 7 to the application that certain candidates 

who confessed that.they could not answer the questions in the aptitude test 

	

• 	correctly but got selected, is absolutely false and baseless and. the same is 

categorically denied by the respondent. Moreover, the ability of a-

candidate to make a self-assessment about his own performance with 

absolute confidence in the test is not acceptable as it is not a typical and 

common from of examination. As such the applicant's charge ofcj 

and favoritism is strongly denied by the answering iespoñdent. Regarding 

- representation of the applicants addressed to EDE(RRB), Railway Board, 

New Delhi dated 28.09.08 the same has not been received by the deponent. 
- 	That since the psychological test was done by specialized 

competent persons and accordingly the select list was published, hence the 

question of challenging the selection procedure, reassessment/revaluation 

of answer scripts of the applicants and further to select the successful 

applicants to the post of Assistant Station Master under category 17 of the 
advertisement No. 3/2006 has no legal force at all. 	 - 	- 

That the application filed by the applicants are baseless and - 
devoid of merit and as such not tenable in the eye of law and liable to be 
dismissed with heavy cost. 
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That the application of the r qugut 

and vexatious and the applicants filed the sa ipolisome false and flimsy 
grounds and as such the applicants are not entitled to any relief claim by 

them. 
That in any view of the matter raised in the application and the 

reasons set forth thereon, there cannot be any cause of action against the 
respondent and the application is liable to be dismissed with cost. 

In the premises aforesaid, it is, therefore, prayed 
that Your Lordsbips woukt be pleased to peruse 
the records and after hearing the patties be pleased 
to dismiss the application with cost. And pass 
such other order/orders as to the Hon' ble Court 
may deem fit and proper considering the facts and 
circumstances of the case and for the ends of 

justice. 

And for this the Respondent as in duty bond shall ever pray. 

 04 

c:c 	< 
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VERIFICATION uwat Brr 

	

I, Shri 	 44-. Sn of . 

6 .resdentof ... *r .  

	

• 	at present working as the. ,/ie ..) 

... ... ... ... 	.................... being competent and 

duly authorized to sign this verification on behalf of all the 

Respondents do hereby solemrdy affirm and state that the 

statements made in paragraph l,2,3,4,5,7$,9,l0 are hue to my 

knowledge and belief, and the statements made in paragraph 6 are 

hue tomy information derived from records which I believe to be 

true and the rests are my humble submision before this Hon'ble 

Tribunal. I have not suppressed any material fact. / 

And I sign this verification on this..... ....... d 	f 

2009 at .U.Jtffl°(fI.. 

DEPONENT 
z3TSZTEX 

CHAIRMAN 

Railway Recruitment Board 
ii 	 -  

Station Road, Guwahati-781001 



OF 

I 

NOTICE 

From Loonjr.a, 	 iiUfl 

Ms. J.R John. 
Advocate, Guwahati. I 	M 200  

To Mr. H .D as, 14- l, ! 
A.dvocate. Guwahat 	Twahat BeflCi 

Date: U , 6O' 

Re: OA.No 18 of 2008 
Sti Prafulla Ch.Roy. 

Alict. 

Union of lntha &Ors. 
Respondents 

Sir, 

Please take notice that the Respondents are filing a Written 

Statement in the above noted matter today. A copy of the same is 

enclosed herewith for your u-se. 

Kindly acknowledge. 

Receive copy 

LeUon) 

Advo ate, Guwahati 

* * * * * * * * * c * * * * * 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: AT GUWAHATI 

[An application under section 19 of the Administrative 

Tribunals Act, 1985] 

O.A. No. 18 of 2009 

Shri Prafulla Ch. Roy & 5 Ors 

pplicant) 

-VERSUA- 

tf 	: • & Ors. 

Respondents 

IN THE MATTER OF: - 

A rejoinder by the applicants to the 

statements made in the written statement 

filed by the Respondents. 

- REJOINDER AFFIDAVIT- 

I, Shri Prafulla Ch. Roy, son of Shri Keshab Chandra 'Roy, aged 

about 29 years, by profession- unemployed Resident of village- Bhati, 

P.O. - Nityananda, Pin- 781329 in the district of Barpeta, Assam, do 

hereby state as follows: - 

That I am one of the applicants of the accompanying O.A. I am 

acquainted with the facts and circumstances of the O.A. I have been 

authorized by the other applicants to verify the statements made in 

this rejoinder affidavit for and on their behalf. 

That save and except those statements made in the written 

statement, which are specifically admitted herein below and the rest of 
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the statements made therein are to be regarded as not admitted and 

denied by the deponent. 

That with regard to the statements made in paragraph 3 of the 

written statement, the deponent reiterates and reaffirms the 

statements made in paragraphs 1, 2, 3 and 4 of the O.A. 

That with regard to the sfatements made in paragraph 4 of the 

written statement, the depondent states that the applicants had 'flied 

the calling letters as annexure with the Q.A pursuant to which the 

applicants appeared for the writ±en interview. The deponent reiterates 

and reaffirms the statements made in paragraph 5 of the Q.A. 

'1 

That the deponent states that the applicants were having all the 

requisite qualification for the post and they performed extremely well 

in the written test. All the applicant in the connected O.A. wre more 

than sure to get 70% in the written test. It could have disclosed the 

marks obtained by the applicants in the Q.A. It appears that the 

written statement has been filed very casually without even going 

through the relevant record and mark sheets of the applicants. 

Therefore, this Hon'bie Tribunal may be pleased to call for the record 

of the selection to find out as to why the applicants were deprived 

from selection and appointment. 

That with regard to the statements made in paragraph 6 of the 

written statement, the deponent states that select list is prepared 

calculating the marks obtained in the written test and 30% of marks 

obtained in the psychological test. However, no mark is fixed for the 

psychological test and consequently it is also not known that what the 

total marks for the psychological test are. Therefore, if a candidate 

obtains 70% of marks in the written test, so there is no justification as 

why his name shall not be appeared in the select list where as- 

I N.Mcdhi \ 
...I Karnrup (1cU(I. 

jcgd.Nu. KA'4U1 
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I! 
Select list= Marks obtained in the written test+ 30% of marks 

Obtained in the psychological test. 

On going through the written statement, it appears that the 

Respondents tried to avoid disclosing what the actual procedure for 

selection is and at least what is the marks of psychological test. 

Moreover, it is also appeared that the Respondents adopted an unfair 

process for selection of candidates which may be interfered by this 

Hon'ble Tribunal where transparency and good governance are two 

more ingredients of equality before law as per Article '14 of the 

Constitution of India. 

So far the Roll No. 263171038281 is a typographical error which 

to be read correctly as 20063171038281. 

The information placed before this Hon'ble Court as to the 

representation dated 28.9.2008 flied by the applicants is not correct. 

The depondent states that pursuant to the said representation dated 

28.9.20Q8, the Addi. Comptroller, New Delhi instructed the Secretary 

to the Government of India, Ministry of Railways vide letter dated 

10.10.2008 to take action the matter of the representation dated 

28.9.2008 and to intimate the same to the deponent. It is very 

unfortunate on the part of the authority who flied the written 

statement for not having such information. It appears that the 

Respondents are trying to mislead this Hon'ble Court and its judicial 

time by filing such written statement which is not based on relevant 

information which may lead to miscarriage of justice.. Therefore, this 

Hon'bie Tribunal may be pleased to issue show cause to the said 

authority for furnishing wrong information before the Hon'bie Tribunal. 

A copy of the said letter dated 10.10.2008 is 

enclosed herewith and marked as Annexure-1. 
N,Medhi \ 

Kamrup (Metro) 1 * eed. No. KAM 101 
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7. 	That the deponent denies the statements made in paragraphs 

7 1  8, 9and 10 of the written statement. The depondent states that 

since the applicants are about to receive more than 70% of marks in 

the written statement, there is no chance for them for not performing 

well in the psychological test. Since the respondents have failed to 

disclosed the entire facts and marks obtained by the appli'cants in their 

written statement, this Hon'ble may be pleased to find out from the 

record, what is the illegality committed by the Respondent in the 

selection process. 
a 

The deponent states that their case is having merit 

That the statements made in paragraphs 1 to 7 of the rejoinder 

affidavit are true to my knowledge and that I have not suppressed any 

material fact 

I 'signed this verification this the 27 th  day of July, 2Q09. at 

Guwhäti.' 

9&Wôd 
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PRESiDENT'S SECRETARIAT 
(PuBLIC SECTION) 

RASHTRAPATI BHAVAN 
NEW DELHI- 110004 

Serial Number: P1-A /2356 	 Dated: 10-Oct-2008 
Enclosed please find for appropriate attention a petition dated 	28.09.2008 

received from SHRI SRI PRAFULLA CH. ROY, C/O M/S JYUTI GAS AGENCY MC ROAD UZAN 
BAZAR, GUWAHATI, Assam 

Action taken in the matter may please be communicated to the petitioner directly under 
intimation to this Secretariat. 

(K.C.J yarajan) 
Addi. Comptroller 

To, 

SECRETARY TO THE GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

RAIL BHAWAN 

NEW DELHI 

Copy to: 

SHRI SRI PRAFULLA CH. ROY 
C/O M/S JYUTI GAS AGENCY MC. ROAD UZAN 
T A '7 A T 

GUWAHATI 
Assam 

Requested to liaise with the 
aforementioned addressee directly 
for further information in the matter 

(K.C. Jayarajan) 
Addl. Comptroiler 

LI 

BOOK POST 

Serial Number: 	 ON INDIA GOVERNMENT SERVICE 
P1-A /2356 	 TO 

SHRI SRI PRAFULLA CH. ROY 

C/O M/S JYUTI GAS AGENCY MC ROAD UZAN BAZAR 
GUWAHATI 

Assam 
FROM: 

President's Secretariat 
Rashtrapati Bhavan 
NEW DELHI - 110 004. Ic  27 JUL 2009 

nh 


